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ORIGIONAL APPLICATLON N~ ~WT“*7<// X5
MISC PETITION NO. (a A NO .
. REVIEW ARPLICATION NO “(a.n.m0.
_  CONT, PETETION NO. (JoA. N3,
"." :-C)/ﬂ’\;i’g". . Y . -
@ ~lkna éc’.fl()@ L 7 0/has  appricant(s)
‘ " JERS U5
. w i [} i
4[ 24ern g~. 4 ; i
, srte : jﬁ‘ég‘il' .4_ and RESPONDENT(S )
/7/< /‘T\Z 4 N‘ F/)AKUZ "‘ Advocate for tha
' ) Applicant,
' Advocats for the
M‘ ‘ (, . ’ Respondants
IZ (.“‘U'}LA‘_&?&
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Office Note ! ! . Court drders
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7:_/,_ 75_. Bule9d The application has been moved
= {
' ' 'by learned counsel Mr.R,N,Dhar on
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Sostion Officer,
Gontee! Administrative Tribans
Guwahati Bench, .
Quwsbati-§.

'behalf of 8 applicants mentioned in
'the application. He has prayed for
'permission to allow the applicants to

'submit this joint application in
‘ 1terms of Rule 4(5)(a) ofCentral Admini.

,strative Tribunal (Procedure) Rules,

11987, It is seen that the conditions
?;given in the Rule are fulfilled. They
;Eare alloweéd to file this application
f:jointly:

iR

Learned Railway counsel Mr.J,
Singh is present and has received a
copy of tbe application,

Heard Mr.R.N,Char and Mr.J,Singh
on the question of Admission. The
applicants hallimpugned the letter
No, E/254/84/Pt V(T) dated 21-7-94
(Annexure J) and No,E/254/84/Pt,V(T)

dated 14-11-94 (Annexure K) issued
. by the respondents for selection for
. the post of CI/CMI Gr.II in scale
of B,200043200/~ in N,F.Railway,
Issué noticé on the respone

dents to show cause as to why

U U
R - .
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'6-1-95. 'this applicatlon should not be admi-
:tted List on on 1-2-95 for disposal
“‘“meuw““of show cause “and consideration of
‘ admxssion.
Heard Mf.R;N.Dhar and Mr,J, Singh
“on -the interim relief prayer. Action
taken by “the respondents on the basis

......

. to the- result of this application,
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7.2.95 : Counsel of the parties are

ypresent. Learned Railway counsel Mr
TJ.Slngh prays for further four weeks
1

,time to file the show cause, Time

lallowed.
v List on 7.3.1995 for disposal of

1

'show cause and considecation of admi-
‘ K3 I3

,ss;on. The respondents are directed to
submit the show cause in advance with

.copy to the applicant.,
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Union of India & Ors,

4 R CENTRAL ADMINISTRATIVE TRIBUNAL -
© GUUAHATL
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GUUAHATI CASE NO 41163 OF 1987

Shri 8, K. hattacnargee and Others

- FOR -APPLICANT

FOR RESPONDENT:

g T S e e

Motlng by Offlce or
Rdvocate

. . . . . .
fo = m w o s o = s o Lo aomp et md et w0 L mp B D D 3 e M3 w0 e mwr mwn A0 @) ap W w0 w3 w7 ,e0 eD wd = b ep v e $3  m>  wof
. N :

= w“;mwmﬂv,mwﬁﬂ&_“muﬂQPPLICRML
- VERSUS -
- . RESPONDENT
M, RN, Dhar
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Me.J.Singh - /.
ADVOCATES. '//
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51, ‘Date . Order of the Tribunal ulﬂw//
' o - Slgnatur N v
10-3=95 ' Heard Mr.R,N,Dhar for the appli=-
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ncants. Mr.J.Singh present for the res-
. pondents on notice. Perysed the writt-

"en statement filed by the respondents.
1

; Prima facie we find it difficult to
‘see that any legal right of the appli-
1cant has been denied having regard to--
:the.detéiled,position explained in

ithe written statement. The relijef
:sought by the applicant viould require
1to examine the impact of restructuring
"of the posts done with the direction
qu the Railway Board. Moreover Para 15

?of the written statement shows thst the

srespondents are making the avenue of

:promotion open to the applicantéif
1they are eligible and qualified and
'they are being advised to keep them-

1selves in readiness to appear before

’the selection on short notice. With
?thls assurance we find it difficult

to understand the 1n51s+ance of the
xlearned advocate of the applicants to \
ipursue the present application, We

" yhave made it clear to Mr,Dhar that in\\

:case he desires the application to be

1admitted then any promotion if there- ;

iafter given to any of the applicants |

iin view of péragraph 15 of the written

S -

istatement, that will have to be

R S R T ~eromr

)

P T D.



TN . o A\ \ )

- B - 0.A.4/95 « . .

F ] :
Noting by Office orgSl

INo,

]
, Date

i

J— SV ——— <: gz

=

MAdvocate

}

§
1
1
1
]
1
i
1
1
$
1
§
i
1
i
]
i
1
§
\
1
{
]
]
$
]
§
§
{
§
]
1
]
9
]
i
¥
]
k]
]
1
]
i
8
1
|
1
§
i
1
§
i
1
%
3
!
§
1
§
]
]
§
§
1
1

. -~

{
g
1
i
1
1
§
i
1
1
3
$
|
?
1
7
1
t
1
i
§
§
g
§
f
|
f
1
$
1
?
¢
1
%
i
1
¥
$
§
]
3
1
1
§
1

glo-3f95

i
§
%
i
]
1
§
1
[
i
§
|
|
i
%
]

e

S ) w0 e s = wG w5 M) wn 0 a0 an w0 =0

@ > D mh e w0 w0 a) wn w2 e O 0 SO w0 ed O =0 w0 w0 wo w0

oo MERY »ugh inxiryeiivns In writing It is

Slgnatures.“

P A L K ¢ I AT 4 T A B et A A L T z_.s\\-f(_r‘_tm

H

- Drder of the Tribunal Ulth g _
i .?
i
7

eSUbject to the decision in this application
‘and 1f.the app11Cahts fail to.get promotion
1from an eerlier date 3s claimed in the
:petitiCn"they“Will have to be reverted snd
it will not be open to them to make any grie~j
:vahce and ‘they may be deprived of the fruits 'ﬁ
1of promo+ibn”fofever This Tribunsl cahnot be
used as a mechanism for seeklng dbuble
advantage or whatever may be Opportune,
Hence although Mr.Dhar is prepared to take
the risk and wants to press the application,
38 would not readily act according, to it
in the.. 1nterest of the aapllc¢nts themselves
because we do not know as: to whether the
“appllcants have ‘been apprlsed of the wrltten'
statement and paragraph 15 thereof and
consequences that will follow if the appli-.
cation is admitted whlch may lead to above.
stated situation, ,
Hence we giverm opportunity to Mr,Dhar
; to produce a statement in wiiting from each
of the applicantsas to whether he desires
to press for admission of the application
leaving his promotion if given theresfter
subject to the result of the petition or
whether he desires to take benefit of the
Opportunlty as would be svailsble to him
in terms of paragraph 15 of the written
statement and ‘would want to withdraw the

1

selection is proposed to be held. ‘m rzr¥i-
]

'however made clear that until the applica-
,tlen is further hearq theiiﬁuponqﬁpts shall
'not deny the opportunity,to appear at the
Selectlon to be held in the meantine as
mentioned in paragraph 15 of the written
,statement and also consider promatlon withe
'out prejudice to the pendency eppllcatlon
Thus they shall not be denled the benefit of

9

.'selectlon merely on the ground that the

mcime S I D e e

|
|
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appllcation without prejudice to the right
for being considered for promotion as the J
contd/- I
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o ; Original Application No of 1®4
Lt 4JAN1995 , « 7
i3 Sri O.Chokraborty & 7 others ... Aoplicants
Guwshati Bench s
M FER) Fctehe ~Versus - -
Union of India & Others ... Respondents
AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNAL ACT
Annesur e Pérticulars'of-reference' Page
A Office Order No,E/283/139 P, VITI(T)
' deted 22,2,1993 _
B&C -do- dated.2,3,93 and 10,5,93 13
D Annexure C(ii)to Railway Board' s -
' letter dated 27.1,93 14
E office Order NoE/254/84 Pt V(T)
dated 11,.10,93 ‘ 15
F Applicants representation dated
30/31,8,.94 for promotion 16
G General Manager(P)'s reply under
letter No,E/254/84 Pt V(T) dated
4/7.11,.94 | 17-18
. {
H "Office Order No.E/254/84 Pt V(T)
- dzted 4,8,94 : 19
1 Seniority list of CI/CMI in scale
% 1600-2660 published vide No,
£/254/84 Pt,U(T) dated 2,6,94 20
3 Selection Notification No,E/254/84
’ pt. V(T) dated 21,7,1994 21
K _do- dated 14,11,94 22
‘ , - Date of f‘iling or coe 4,/'-,7'5.-.,
'Gﬂ*7tw Mﬁ%iﬂ Date of receipt or _
&\V.’?J &N . . . v
: Date of Registration ... o~ 7/?5
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,

1o

4,

GUWAHATI BENCH

Original Application No, of 1995

BETWEEN
+Shri S, K,Bhattacherjee
c/o Chief Commercial Inspector
Chief Commercial Manager's office

N, F, Railuay, Maligaon, Guuahati-11

- Shri Mrityunjoy Oas
C/0.Chief Commercial Inspector
Chief Commercial Manager's office

N,F,Railuay, Naligaon, Guwahati-11

Shri C, R, Dey
C/0 Chief Commercial Inspector
Chief Commercial Manager's office

N,F,Railuay, Maligaon, Guuwahati - 11

Shri A, K, Chokraboty

C/0 Chief Commercial Inspector

. Chief Commercial Nanagér’s of ficey

5.

6.

N.F.Railuay, Maligaon, Guuahati - 11%

Shri Dilip Chokraborty
Railusy Grs No,DS/74-8 Rest Camp
P, 0 Guuahati - 12 . .

Shri J.G. Singh

¢/0 Chief Commercial Inspector

Chief Commercial Manager's office,

N. F. Railway, Maligaon, Guuahati-11

A o

Contd,...2
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| 7. Shri B,N,Deka , . \ \
C/0 chief Comm, Inépéctor
Chief Commercial Manager's office
N, F.Railuay, Maligaon, Guwshati-11
8. Shri Dilip-Kumer Dey |
Railuay Qrs No,21/8, Accounts Colony
Guwaﬁati-11.
. ees | Applicanté
AND
1. Union of India represented through the

General Manager, N,F,Railway, Maligaon

2, The Chief Commefcial Manager, \

N.F,Railway, Maligaon, Guuwahati - 11

3. The General Manager (P)/N,F.Railway,
Naligaon,.Guuahati -~ 11

Dist : Kamrup, Assam see ‘Respondents

1. Particulars of Orders against ' -
which the application is filed

Against the Notification No. E/254/84/Pt,V(T) dated

and the Notification No,E/254/84/Pt,V(T) dated 14, 11.94
Subhect in brief : In disfegard to Railuay Board s order

' dated 27,1,93, the notification for
holdiﬁg positive act of selection .

have been issued to fill 8 restructuring

resultant vacencies in scale R 2000-3200/-

2. Jurisdiction

The subject-matter of this application is .within the

jurisdiction of this Hon'blé‘Tribunal.

'é. Limitation
The application has been filed within the limitation

prescribed under Section 21 of the Administrative Tribunal Act,198S,

4, Brief facts of the case

Contd, ..., 3



-4. grief facts of the case

4,1, That the applicants are all citizen of India and at present
working as Claims/CommercialﬁInSpector under the Chief Commercial
Manager, N,F,Railway in Head drs as well as in the Divisions and
as such are entitled to all rights and privileges guranteed by

the Constitution of India,

4,2, That the applicants state that all the applicants have been

affected by a common action of the respondents and therefore,

4
filed this application jointly. ﬁﬁTK”C“M»° povy Fre parsise
W Os.fnﬂnQM (2% a,g-ywuq

4,3, That the appllcants state that the avenue of promotion

r

in the category of Cl@lms/CommerCLal Inspectors in different .
grades are as under i-

(i) Claims Tracer in scale R 1200-2040/ -

(ii) Claims/tomm.lnspector in scale Rs 1400-2300/- Selection.

(iii) ~do- R 1600-2660/-Non-Selectiom
(iv) - do- R 2000-3200/-~ Seléction
(v) -do- fs 2375-3600/~-non-seoectio-

The initial posts of Claims Tracer is filled up on the
basis of suitsbility from amongst the Goods Clerk, Commercial
- 5

Clerk, 0ffice Clerks in grade fs 950-1500/ -,

4,4 That the applicants state that the appllcanto having been
empanelled was initially appointed as Claims Tracer and there-
after according to classification of posts as selection “and

Non-selection, the applicants’ got promotion upto the scale

“of R 1600-2660/-.

4,5 That the applicants state that the applicants ueré
promoted as Claims/Commercial Inspector in a common gffice
Drder vide No.E/283/139/P-VIII(T) dated 22.2,93, Altogather
15 persons were promoted to the post of Claims/Commercial
Inspecﬂor by the same gffice Order but from serial No.1 to 6
uere promot ed and the benefit 'of promoted ion uas extended
to the extent of their Junior promoted on 16, 7. 92 Serial
- Contdesssd
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Serial No,7 was promoted against the existing vacancy and Seérial
No,8 to 15iuere p;q@oted against the nxiﬁting doungraded posts
of Claims/Commerciél Inspector gfr scale fs 2000-3200/-, In absence
of any other seperate order showing that they were adjusted against
the cadre restructuring chaip/resultant vacancies, the applicants
vere promgted in scale R 1600-2660/- on regular basis, The serial
No, & 10 and 15 who uere alsoc prométed along uith the applicé;ts
in scale R 1600-2660/- against the doungraded posts, later promoted
in scale R 2000-3200/- on completion of one year vide 0ffice Order
NoiE/ZSk/B&/Pt.V(T) dated 4,8,94 with effect from 22,2,94 and as
such the applicants were also promoted in scale fs 1600-2660/~ Sn

regular basis, . ' ' ’

( A copy of 0ffice Order No.E/283/139/P-VIII(T) dated

22,2.93 is annexed as Annexure =A.)

4,6 That the épplicants state that the applicant No,8 who was

alsc promoted in scale R 1600-2660/- by the same 0ffice Order.

dated 22,2,93 (at serial No.14 of the Qffice Order) but later

his promotion was cancelled vide 0ffice- -grder No. E/283/139/P-UIII(T)
dated 2,3.1993 and-two months later he was again promoted by the
0ffice Order No,E/283/139/Pt-VIII(T) dated 10.5.1993 .

‘( Copies of Office Order dated 2.3,1993 and 10,5,1993
are annexed as Annexure B and c )
4,7 That.the applicants state that the Railway Board in their
letter No.PC/III/CRC/1 dated 27.1,93 issued the Cadre‘réstructuring
Order and in Annexure 'C' of the ietter revised the percentage

of posts. of Claims/Commerciai Inspector in different grades, The

revised percentage are as under i~

Existing ’ Revised
1. Clalms/Comm.Inspector in
- scale R 1400-2300/- 35 25
2, -do- in scale.fs 1600-2660/~ ' 20 15
3.‘-do- in scale R 2000-3200/- 40.5 30
4, -do- in scale fs 2375-3500/- 4.5 30

ConNtteeeesd
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; . 2
As & result of revision of percentage of posts under the
Railuway Board' s aforesaid cadre restructuring order, the
position of sanctioned strength in scale & 2375-3500 énd

~

2000-3200 increased or decreased as under s«

Existing Sactioned Revised sanctioned 1ncreased or de-
strenth prior to strength after creased in number
1,3, 1993 1.3.1993 : of posts

% 2375-3500 . 5 33 - + 28

Rs 2000-3200 43 33 ' . - 10

(Copy of Annexure 'C' to Railuay Board' s letter

dated 27.1,93 is annexed es Annexure D)

4,8 That the applicants state that prior to thé implementation
of Cadre restructuring order, as against 5 sanctioned'pasts in
scale B 2375-3500, there uere 4 incumbents and one post uas
vacant, Similarly as'agéinst 43 saﬁctioned ﬁosts in scale

R 2000-3200, there were 35 incumebts and 8 posts vacant.,

4,9 That the applicants state that after the implementation
of Cadre restructuring order dated 27,1,93, 28 posts were
created in scale % 2375-3500 and total number of Inspectors
promoted from scale fs 2000-5200‘t9.2375;3500, 29, 0of fhese 29
persons, one uas’promofed against the existing uacancﬁvand 28
promoted against the newly created posts as a result of
implementation of cadre restructuriﬁg order, With the promotion
of 29 InSpectors from scale R 2000-3200 to 2375-3500, there uere

6 incumebents left to remain in scale fs 2000-3200, In the reV1se@

'sanctioned, the posts of Inspectors in scale R 2000- 3200

reduced from 43-to 33. Out of b ex1st1ﬂg incumbent in scale

&5 2000-3200, 5 persons were against the existing sanctioned
gtreﬁgth, one against the eWaimkzesukkaxk total 28 Chain/result-
ant vacancies, ‘leaving 27 Chaim/resultant vancancies released

due to promotimn of 29 persons in grade fs 2375-3500/-

4,10 That the applicants state that out 27 Chain/resultant

vacancies, 19 VacanC1ea have been filled 'up by the modified

selection procedure in terms of Railway Board‘s ‘order contalned

a 4 of their letter dated 27 1. 93 and . o,
Contd,s..6
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8 vacancies proposed to be filled Upky positive act of selection

under the normal selection procedure, .

( A copy of promotion order dated 11.10,94 is

annexed as Annexure E )

4311 That the applicants state that the applicants submitted
a representation on 30/31,8,93 for promotion against the cadre
restructuring chain/resultant vacancies in scale Rs 2000-3200 by
the modified selection procedure but the r espondents No,3 |
rejected the representation of the applicants under his letter
ND.E/254/84 Pt,V(T) dated 4/7,11,94 and stated in sub—pafa (b)
of pars vii that these 8 vatancies uere existing on 28,2,93 i, e,
brior to the implementation of cadré restructufing order uiﬁh
effect from 1,3,93, Even if these 8 vacancies were existing on
28.2.93, these vacancies came under the ﬁervieu of para 4,1

of the cadre restructuring order dated 27,1,93 uherein the
Rgihaay Board stated as'follous ‘e

n4. 1, Vacancies existing of 1,3,1993, except direct .
recruitment quota and those arising on that
date from this cadre restructuring including
chainfresultant vacancies should be filled,jo"the

following sequence 3

(i) from panel approved on or before 1,3,93 and
current. on that date; and

(ii) the balance in the manner indicated in para 4 above"

" In para 4 the Railuway Board indicated thé existing classi-
fication and‘filling-up of the vacancies under cadre restpucturing
order., So far selection posts are concerned, Railuay Board-
stated : " Houwever, for the purpose'of implementation of these
orders, if an individual Railway Servent become due for promotion
to a post classified és a selectiom post, he existing éeléctien
procedure will stand modified in such a case to the extent that
the selection will be based only on scrutiny of service record

and confidential reports yithout holding written or viva-voce,®

(Copies of representation dated 30/31.8,94 and reply

doted 4/7.11.94 are annexed as Annexure F & G)

Contdesees?
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1. | Y
4,12 That the appllsants state that S/Shci C.R.Roy,S. K. Sinha
R.C.Bhoumlk, T.N.Bhattagherqea and S, K, Sarma uho were promoted

in scele f§ 1600-2660 by office order No,E/254/139 Pt,V(T) deted
,_22,2,93 elong with the epplicents, were extended the benefit of
‘prcmotian with reference to their juniors promoted on 16,7,92,
Sh;i‘G.K,Aneja and S, M, Basumatary were aiso promoted aleng with
thé,aﬁpliCants‘by the same office order dated 22,2,93, k2wexEgEn
All of them hafe been promoted in scale R 2000.3200 by Office
Order No,E/254/84 Pt, U(T) dated 4,8,94 and 11,10.94, Shri G, K,
Aneja and S, M, Basumatary héue.beEnipromoted in terms of Railuay

' Board' s letter No,PCITII/93PCRC/1 dated 18.3,93, to next “higher.
gradeim im Rs 2000- 3200 just on cgmpletlon of one year on 22 2, 94_
by office order dated 4,8 94,

( Copy of office order dated 4,8,94 annexed as Aﬁhexure.ﬁ)

4,13 That the applicéhts'fu:ther state that Shri G.K. Aneja and
'S.WLBasumatafy uere ﬁromotad'in scale 3600-2660'alon§ with the
applicants in dbungraded posts but no dther'39perate office order
issued in their case showing that they were promot ed elther agalnst
the eXLStlng vacancies or adjusted against restructuring: rasultant
yacanc1es. Since thelr-pxumatgdxasxxﬁguiar promotion in scale

Rs 1600-2660 ués-treated'és‘regularvpromotion, they have been
given the benefit of next promotion in scale fs 2000-3200 against
restructhring reéul#ént vacancies by modified selectfﬁn'proggdqre,
The aﬁpliCants being placed in a sidilarly'situated positiogﬁéré
entitled to get promotlon in scale Rs 2090-3200 in the same.

modlfled selectlon procedure .

4,14 That the app;icants state that the respondents have
rartificially created a‘demarcation in. the aattgr.of promotion
of the.appiicants against‘the're;tructuring resultant vacancies,
The respondents in théir reply in sub-para (a) of para vii of
‘their letter dated 4/7.11,94 advised the applicants that on jg
v;cancies aré to be filled bx‘mpdified selection against the
restructuring resultant vacancies, ané‘under sub-para (b) |
adviéeé\that'remaihing_vacancies'-as existing as on 28,1,93
are to be filled up by positive act of selection,

- Coantd,..8
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4,15  That the applicants state that the detailed cadre position
of before and after implementation of Cadre restrucutdngng.order
furnished under General Manager{P)'s letter déted 4/7.11,94.
cleaggy indicates that prior to the implementation of cadre
restructuring order, t he sanctioned strength of Inspecbér in scale
Rs 2000-.3200 was 43, As against 43 sanctioned post, there uere
35 incumbents on roll in scele R 2000-3200 and 8 posts were vacant,
After'seetcuctu:@ng the implementation of restructuring order,
the sanctioned strength has been reduced from 43 'to 33 but af 8
vacancies uere adjus£ed agairst the reduction of sanctioned strength,
and 35 posts allowed to continue till such time the restructuring
order was completely implementéd and 29 Inspectors (one aga{nst
the existing Qacancy and 28 newly created vacancies in scale
R 2375-3500 as a result of restructuring order), Although altogather
29 vacancies were releaséd as result of promotion of 29 persaon
in scale R 2375-3500 but for rgduction of saﬂctioned strenth, 27
xx&& resultant vacancies uere aYai;able for fillihg up by the
modified selection procedure, Aléernately clear vacancyp position
“after implementation of restructuring order is found thus |
33 - 6 2z 27 vacancies uvere released due to promotibon of 29
existing inspectorsim against the restructuring upgraded vacancies
in scale 2375-3500, Although‘clear positiom has been furnished
General Manager(P)' letter dated 4/7,11,94 but the applicants
haVe-been siﬁulﬁaneously advised thatv19 vacancies are the -
resultant vacancies and the remaining B vacancies were éxisting
as on 28 2,93 and therefore, not supposed to filled up by the
modified selectlon procedure The advice appears to be not in
_confdrmity with but in contravention to the restructuring

implementation position,

4,16 That the applicants statejthat after implementation of
‘Cadre restruéturing éfde& the séniority list of Claim/Comm Inspecbo)

!

in scale % 1600-2660 showing the! p051t170n as on 1,4,94 has been
publlshed vide No.E/254/84 Pt, U(T) dated 2,6,1994, It transpires
-from senlorlty 1lst that as aqalhst 16 sanctioned strength, the
names of 17 InSpectors have been' published, 8hx% The names pf

i Contd,...9
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Shri G,K, Aneja and S, M, Basumatary at serial No.é and 10 uwere
erfoneoqgly included in the sino®ity list, since they have
alfeady‘been promoted iﬁ scale %‘2600-3200; Shri S,8, Das at’
Serial No.1 of the seniority list, already consideréd for
promotion in scale fs 2000-3200 in _modified selection procedure
but for some allegationé against him is still under invsa&igation
by the Vigilance‘uepartment.sﬂs such there are practicaliy
14 person are regular incumebts in the grade B 1600-2660,
As per seniority position all the applicants are entitled
to be promoted against these 8 restructﬁring result ant vacancieé
by modified selection pracedure but the applicants have been
denied the benefit of promotion in scale R 2000-3200 in
modified sélectiom procedure in violation of Railway Board

Cadre restructruing order dated 27,1,93,

(A copy of seniority list dated 2,6,94 annexed

as Annexure - 1)

4,17 That the applicants state that a selection notice
vide No,E/254/84 pPt,V(T) dated 21.,7,1994 have been issued
advising the applicants to keep themselves in readiness to
appeaf iQ the positive act of selection on short notice and
also 16 other juniors to the applicants have alsoc been given
similar notice under the same number dated 14,11, 94,

( Copies of Notice dated 21,1,94 and 14,11,94 are
annexed as Annexure - J & K)

4,18 That the applicants staté that the notificatﬁon dated
21.7.94 and 14,13.94 have been issued in complete violation

of Railway Board's letter dated 27,1,93 pr filling up the
restructuring resultant vacancies by modif%ed selection and _
therefore, tﬁe notifications are {iable to be quashed and set
aside..The Hon' ble Tribunal may be pleased to quash and éet aside
these tuwo neotifications, )

4.19 That the appplicant No,6 is retiring shortly attaining

the age of superanmuation, The proposed positive act of selection

is 1ike1yvto deny ‘the promotion and deprived the retirement

benefit, _ Contdes.. 1D
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5, Details of remedies exhaisted

With the disposal of applicants representation dated
30/31.8,1994 by the respondent No,3 under his letter dated
4/7.11,1994, there is.no other altermative remedies available

to the applicants,

6. Matter not previously filed or
pending with any other Cout,

The applicants declare that neither any cesse filed

on the subject nor pending before any Court,

7. Relief sought 3

In view of the facts and circumstances stated herein
sbove, the applicants pray treat the Hon' ble Tribunal may
be pleased to quash and ;et aside the selection notification
onTie- 94. and 14.11,94 and be pleased to issue a directien
for giving.effgct to promotion to the applicants, in grade
- ks 2000-3200, since the vacancies said to have been in
_existing prier to the implementation of restructuring ﬁrder
and as per instruction contained in pera 4 of the Railuay
Board' § these vacancies are required to be filled up by

the modified selection procedure,

g, Interim order,if any, prayed for ¢

The applicants pray that this applicafition may be kept
on record pending fiﬂling of reply by the r espondents and
on perusal of respandents reply, if the Hon'ble Tribunal
is satisfied that there is no ground for admission, the
appiication may not be admitted and in‘the mean time, the '
rasﬁohdenks may be directed ﬁo abstain. from taking further
action on the Selection notifications as mentioned hereinl
above, - ) N

@, Particulars of Postal Order
in respect of application fes,

DD 514078
Maligason
71,42, 1994

.0

i, 1.P. G, No. '
ii. Issuing Post office
113, Date of issue

iv, Payabove at s+ G, P.0/Guuahati,

Contdyeeette
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Verification s

I, Shri Dilip Chokraborty son of late R;B;Chokraborty.
aged about.SO‘years at present working as Cohmercigl'Inspéctoi
'in scale R 1600-2660 under the Chief Commercial Manager, N, Ff.
Railway, Maligaon, do hereby verify and state that the
statements made herein above are true to my information
'derived from the records,

Further I declare that 1 have not suppressed any material

fact,

‘1 sign this on 2nd day of January,1995 at GUUWAHATI,

Ve ip Chalesod oy

- , Signature of the apgflicant,

.
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N, F. RATILWAY,

O0ffice of the
General Manager (P)
‘ Maligan, Guuwahati-11
OFFICE ORDER

R, The following témporary‘promotion and posting are ordered to
take immediate effect :- . ;

s/No, ' Name . Desiqg, Promoted as Scale R emarks
' scale & " Desig., Place of
place of : posting
, __posting
1, sri C.R.Ray C1/HGRS CI/HGRS Claims R1600-2660
' R 1400~2300/-
2, Sri S,K,Sinha -do- ~do- -do- -do-
3, Sri R, C,Bhoumik -do- -do- - -do- ~do-
4, Sri S.K, Sarma ,. =do=-  -do- ~-do- ~do-
5, Sri T,N.Bhatta- :
' cher jee -do~ ~-do- -do- ~do-
6, Sri §,K,Bhatta-
v cherjee o -do- . ~do- -do- -dp-
7. Sri Mritypunjoy Das  -~do- ' | CMBiHG Comml -do-
| | | . Genl '
8., Sri C,R,Dey -do~ ~do- TSK -do-
9, 8ri A K, Chokra- .
borty ) ~do-~ C -do- ~do- ~do-
10,5ri G, K, Aneja -do-  -do- LMG -do-
115ri Dilip Chokra- : _ .
borty Yl B ~do- KIR -do-
© 42,5ri 3.G.Singh  =do- -do-  -do- -do-
 13,5ri B8, N, Deka T adoe -do-  AEB3 ~do-
'14,Sri D, K. Dey —do- ~do-  -do- ~do-
'15,5ri S, M Basumatary CMI/BNGN ~do- ~do- ~do-
- 1400-2300 J

Remarks (1) Item 1 to 6 will be fixed up proforma w,e.f, 16,7.92, the
' date their juniors uere promoted, .
(2) 1tem 7 against existing vacancy,

(3) 1Item 8 to 15 against the downgraded post of CMI in
scale f 2000-3200 to & 1600-2660/-

~

- No.E/283/139/P-VITI(T) . . Dated 22,2,1993

, _ . Copy foruwarded for information and necessary action to :-
UL (1) x&xk FA & CAO/PNO (2) DRM(P)/N,F.R1y/KIR,APDI,LMG & TSK
RMSB@@ (3) DCM/N, F. RLy/KIR ,RRRXxkMBxXxk8% APD] & DBRT .
: ady (&) scM/Claims/HUs, (5) SCM(M&S) ,(6) SCM/Genl/HGRS,(7)Sr.DCM/LMG

' (B)ADy.COM(G)/HQRS,(Q)‘Oy.CCN/Claims(lﬂ) Dy.CCM/RE&M
(11) Cadre dealing Assistants & 8ill Preparing Asstt of €. T.Sec

(12) 0S/ET (13) Staff concerned- throggh their Controlling Officer,

Sd/- -
: for GENERAL MANAGER(P)/MLG
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ANNEXURE -B -

N, F.RAILWAY,

gffice of the
General Manager(P)/MLG
Guuahati-781011"

QFFICE ORDER

(7) The promotion grder of Sri O, K, Dey (SN-14) issued
under this office referred to above is hereby cancelled.

Sd/-.
for GENERAL MANAGER (P)
ﬂa;igaqn ‘

No.E/283/139/P-VITI(T), - Dated 02-3-1993

{. FA & CAO/N,F.R1ly. 2. DRM(P)/KIR,APDJ, TSK/N, F.R1y
. 4, DCM/KIR,APD],DBRT/N,F.R1y, §.5CM/C1l, ,5CM/G,SCM/M&S /HG

B, Dy.ccm(a)/HQ,Dy.ccm/01/Hn,Sr.Dcm/me. 6, DAG/KIR,APD3,TSK
7.Cadre Sec & Bill Sec, of ET of this office. 8, 0S/ET/PNO
9, Staff concerned through Controlling Officer, '

10, Sri Pradip Das, HC/EY - ‘

Sd/-

for GENERAL MANAGER(P) .
N, F, Railuway/Maligaon,

ANNEXUREC
. office order ) 7
NO.E72837139-PVIII(T) Dated 10,5,1993

2, shri O,K, Dey, CI/HQ in scalefs 1400-2300/-~ of CCO's office,
Maligeon is here by ‘transferred and posted on promotion as CM1
in scale R 1600-2660 under DRM(P)/LMG vice Sri G. K. Aneja,CI/HG

. Sdf-
for General Manager(P)

‘No.E/283/Pt-VITI(T) Maligson, dated 10,5,93
Copy fofuarded for information and necessary action to :-

. FAsCAD/MLG, (2) DRM(P)/LMG,(3) Sr.DCM/LMG ,

. StM/Cleims & SCM/G/MLG. (5) By.CCM/G & Dy.CCM/Claims/MLG
. DAO/LMG, (7) ET/Cadre & Bill 4

. Staff concerned through 0S/Claims/MLG

DN =

5d/-~-
for General Manager (P)
 Maliga n.
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ANNEXURE-D

Annexure (C)(ii)-

Statement Regarding Restructuring of Grpup
'Ct & 'D' Staff of Commercial Department,

- 'Category Grade (Rs) ' Existing %age Revised %age
gmmercial - 1400--2300 - 35 25
RAspector
- 1600-~-2660. 20 j 4]

Comm/Claims/Rates 2000-3200 . . 40,% 20
R&D/Marketing 2375-3500 4,5 T g
&
, )
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mRExRE- £ 0
N, F. RATILWAY,

OFFICE ORDER.

"~ .The following CI's/CMI's ,Gr.III in scale fs.1600~2660/—
(RPS) of Commercial Deparimeni who hgve been found suiiable for .

.. promoilon %o the post of CI/CML,Gr.II in scale k.20Q0-3200/-(RPS)‘
. vide this office wmemorardum of even number daeted 8.10,9% are hereby
temporarily appointed %o officiate as CI/OMI,Gr.II in scale

Bs.2000~3200/~(RPS) , w.e.f. the date, as shown against each against
the resultvant vacancies available due %o re~-gtructuring of cadre
w.e.f. 1.3.,93, circulated vide GM(P)/MLG's Memo. No.E/41/271/
(Comml.)/Rest/AGS(T), dated 23.6:93% in terms of Railway Board's
letver No.PC-IIL/91/CRC/1, dated 27-1-93, circulated vide CPO's .
letter No.RP-£ 482, deted 3,2.93 and posted at the siations as
shown against each subject to the conditions that %there would be
no- chenge in their nature of duties they had hitherto been
discharging and %o which may be added such other duties and.fi}LLr

responsibilities as considered appropriate by their Controlling
Officers.

§l.g Name {Comnu] Working | Posted  (With effeo%

Noe«y j~nity § under | under § from <¥;9

1o/Sr1 P.T. Mukherjee UR  COM/Claims,CCM/Claims 1.3.93 Igt o

. L MLG, /LG

2. " AKX, Sinhg . UR . DCM/KIR DCM/KIR 16.7.93

3. " B.N. Sanyal UR  DOM/APD  DCM/APDI  16.7.93

4.\/"{ R Mukhopédhay‘ UR ﬁglg{maims, ngIg{Claims, 16.7.93 &,

5. " H.N. Sarmg UR  DCM/APDJ  DOM/APDY  16.7.93

6./" G.R. Roy . _ UR  COM/Claims, COM/Claims, 16.7.93. €740
. NHJG'. mG._ ) .

T« " R.N. Roy Choudhury  UR DCM/KIR. DOM/KIR. - “16.7.93.

8.\/'/ S.K. Sinhg 'UR  COM/Claims, CCM/Clainms, 16;7.93:.@,@(

: , MLG. MLG. . m’}»\

;9.p/“/ R.C. Bhowmick UR -do- ~do- 16.7.93..h£L/

100" 5K, Sarma B -do- ~do- 16.7.93 5/5
%

I
11.»”// T.N. Bhattacharjee UR -do- ~do- 16.7.93. A,zeypg

1207 B.X. Das | 80 =do- ~do~ 16.7.930 pis
1337 B.J. Sangma ST —do- ~do- 16.7.93, % Jufy:
144" B.L. Baitha SC -dof -:-do-:- 16.7.93.8. Qg /o
15.v/ Renjit Das | 8¢ . ~do- ~do- 14.10.'93_8’*7‘%;{3;&,;
16.pﬁ/< kmal“Ch.-Choudhury- UR ';do; - ;do; : 14.10;93¢ﬁr{39§'

contd....P/2..%.
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1) FA&%CAO/ NiP.Riy.Ama.

~12) SPO/B&PCANG.  (13) By to CPO

17) Staff concerned- thréugh their respectiﬁe Controlling

svaff may exercise their option for
oo w0SLT Day from the date of nexv incremeny in their
Subsyantive graffe within gne 'month from the dgye of X issue of *
+ Optionks+ receiveq beyond that date shall

1

_ P R.K. Thanh
gg.c.c.m;(ﬁ?ilngf)/ma.

No.E/254/84 B%.V(T) ,

Adopy7forwarded‘for informasis

Dated: 1{.10,93;
n and necessary action tora"

2) ceM ] n

3) CCo " R

- 4) DRM(P)'s, KIR,APD, LG & TSK,

5) Sr.DCM/LMG, (6).DoM/KIR, APDJ, IBRT,

7) DAOs, KI—'R,.AP»DI/,LMG-& TSK. '

8) Dy.COMs; G,Claims, R&M, MLG.  (9) Dy.CPO/IRAMLG.

10) Dv. CPO/NG. |

11) SCMs - Catg., Gen., M&s, Claims, MLG,

~-for kipd information of CPQ,
14) PA %o Dy.CPO(A) - for kind informg%ion of Dy .CPO(4)
15) Mrs. D. Roy, HC/ET & Mrs. C. Banerjee, HC/ET.

16) Mrs. S. Laskar, HC/ET(Bill) - wi<th 6(six) spare copies,

DA

Officers.

18) Spare copy - for personal case of each of ihe staff concerned,

&.«"7 o

( S.R. Nandy ) .
Assti, Personnel Officer((),

for GENERAT MANAGER(P).:




ANNEXURE -F 9

- 16 =
N

*
.

Tos

The Chief Commercial Manager (P)
N, F, Railway,Maligaon
Guwghati-781011,

‘zggougn Proper Channel)
8ir,

Re 3- Filling up of resultant vacancies
: occured in Scale Bs, 2000=3200/=due
to_restructing of Cadre a8 on 1.3.93.

It is submitted as under -

That due to cadre restructing a® on 1,3.,93 in
the Commercial Inspector the Nos,of additional posts
created in scale ®,2375-3500/-were 28,

That as on 1,3.,93 existing out of 5 posts
incumbents available were 4,

That the total Nos,0f posts f£illed up in scale
8, 23753500/~ were 28+8= 29 (giving benefits from
1.3.93 to 28 incumbents and one incumbent was granted
- benefit from the date of order)..

That in pursuance to the Board'’s letter on the
[vacancies restructing issue all the resultant/in scale #,2000-
- 3200/~ #pae within the perview of modified selection
~gnd also the baxr for promotion reduced to one year
qualifying service in scale R, 1600~2660/~

; | That out of these 29 posts only 16 incumbents were
promoted on modified selection procedure with relaxation
limit,

That the Rallway Board further clarified that where
the posts were reduged due to restructing the existing
vacancies on ak 1.3.93 would not come within the purview
of modified selection and also relaxation on qualifying
service in the next bottom scale,

‘That there were 8 vacancies,as I understand in
scale ’,2000-3200/- existing as on 1.3,93 and as such
+hese vacancies do not come within the purview of the
modified selection procedures including one year
relaxation granted, .

That the remaining»13 vacancies resultant were
due to be filled up following the modified selection
procedures including one year relaxation of qualifying
services,

That I have completed one year sacvice in scale
R, 16002660/~ on 23.2,94 and also my seniority position
permitiad we £0r-such-prasotion including paywent of
sxrears in scalae ™,2000-3200/- following the modified

L ' gelection procedure you may like to take appropriate
i action s0 that I do mot suffer from my due promotion as
kvf J stated above,

Yours falthfully,
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}".\"' . ANNEXURE 'GN‘\"
\ ‘.m““;.l
NF HKALLWAY
: Cffice 5f the
General Manager (p)
’ Maligam,Guwahati.ll
NO.E/ZS‘/GlI/Pt.V(I’)
November O4, 199¢
' T 7
t/jsh. D.Chakraborty . | | .
CI/HQ -
*«t Office

Subs Pilling up of resultant vacancies
occured in scale ko 2000- 3200 /. cue
t3 re-structuring of cadre as on
1.3.923,

Ref; Your rcpresentatisn dt.30/31.8-.%.

o YOUr representatisn dt.30/31-8- 9
addressed t5 CCM/P/MLG has been ths:at;ghly examined

"“and the £allowing clarificotions are texed, "
(1) Smctisned'strenith in acale -@v{/
B+ 2000e 3200/« . prior t9 re- -
structuring. -
(Li)Existing vacancies in the ® 087

abave scalq‘ as on 1.3.93

iii)Tstal no.sf incumbenta avall a. = 3§
ble in scale ke 2000. 3200/

i (1 . 141)
4 "
liv)'r o5tal ns.9f incumbents pro. = 29 ( 28 against
- meted fram My, 2000 3200 t 3 , " addl.posta + 1
33 ) 8cale .2375. 3500 /. ' against exist_
ing vacancy )
V) T3tal ne.of CI/CMI in scale =6

B« 2000- 3200/~ remaining
atter pramostion

(141 o dv )
vi) Snctd.strength of CI/CMI in = 33
8cale i+ 2000~ 3200/ after : 7
restructuring , :

vii) vacency of CI/CMI to be filled - . 7
up after restructuring

Vi - v (a)
a) T3 be £illed by modified -@agninlt Itw
to) aelection ¥ sultant vacan-
cles)

(b) Vacancies to be filledup (vacnnciea as

< X b ssitiye act 95f selec. exigting on
( ,A\/:Dw ¢lon 2842.93)

W <

es ¢ d
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260 From the above position it is very clear

. that snly 19 vacanclies in scale kse 2000~ 3200/ were

t3 be filled up by modified gelection ond in tems
9f railway Ba‘'s letter Ns.PC/IlIéSl CRC/1 @t.18.3.93.
POr the remaining 8 vacancies, which were al ready

_ exilting in scale Rss 2000-3200/- were not supposed
t9o be £11l

led up by madified stlectisn inagmuch as -
there has been a recuction in the sanctioned strength
in the CI/CMI in scale m.2000=3200/=e . ——

3. . ~In view of the above, 16 staff have already
been promoted in scale e 2000w 3200/~ £rom 1.3.93 er
from the date they campleted sne year Qualitying
service in the lower grade vide GM/P/MLG ‘s office
Order N2S.E/254/84/Pt.V(T) @t.ll,10.93. Further, tws

statt were also promoted vide GM/P/MLG 's of fice orxder

of same number dt.4.8.9%. Remaining ane candidate ‘s
co@e is under consideratisn. Ysur senigrity ds not
permit £3r consideration of promstisn against the
above referred 19 posts of Cl/CMI in gcale 2000.3200,
As such, ysu will have t3 appear in a positive act sf
selectisn £3r ysur promotion t® the next higher grade
tru, Rse 2000-3200/-o '

, | 5,
4 Your representatisn as referfed ts abave

b

( AK BERAHMO )
Dy.CPO/IR
£or General Manager (p)

1s disposed,

%
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ANNEXURE-H " ’fig}izﬁx

The following CI/QMI Gr.III in Scalo %5.1600-2660/-(RpS)
of Commercial Deptt, who have been fornd suitable for promotion
to.the post of GI/QMI Gr.Il. in Scale fs.2000-3200/-vide this
office Memorandum of cven number dated o T hergby
temporarily appointed to officiato as Cu/CN T Gr.II in Seale
Rs.2000- 2200/~ (RPS Wee.from the cate ag gh "N 2gainst cach
against he reosultant Jacanics aveilable wue tgq re-structuring
of cadre w.c.from 1,3,9} circulated v'de GM(P)/MLG's Memo
No.E/4l/27l(Comml/Hcst/AGS(T) dt.23.6,93 in toms of R

ailway
Board's letter No.PC-I11/91/CRC/1 dt.27.1.93 circulated vide

t the stations as
shown against cach subject to the conditions that theigp would
e no change in thejr nature of dutiecs they had hither to been
discharging and to which may be added such other dutics and

higher rosponsibilitiOS'RS“CQnsidorcd appropriate by theip
Controlling Officors, .

N 3 F' RAIL‘NAY

OQFFICE ORDER

SN Name : Commu:iity: Working Posted With dffaoct
unde i under from.
S éri G.K.Anc ja, UR CCM/Cl/MLG. CCM/CL/MLG, 22.2.9¢4

2. ™ SMBasumatary, ST sr.pai/APDg Sr.DQM/APDJ 22,2.94

- - v w ---‘--‘-------

The above mentioned staff may exercise their option forp
fixation of their pay from tho date of noxt increment ip their
substantive grade within onc .month from the date of issuo of
this office order. Option received beyond that date shall not
bo entertained. S Q\

: KRS
\ .

(3. Phulpagar )
hc T Comml Manager/Claims
.Q.F.Railway7Maligaon.

Dy.

———

LS.E/254/84/t0(T) " Dated It -g-1994

Copy forwarded for informeiicr and necessary action to:e

1. FA&CAO/Maligaon/N.P.Rly° 2. CGM/Maligaon/N.F.Rly.
3. CCO/Maligaon/N.F.Rly. 4y DRM(P)/APDJ/N.F.Rly.
S..Dy.CCM/ClMaligaon, 6. Sr.DCM/APDJ/N.F.Rly. |
7+ DRM(P)/APDJ. 8. DAO/APDJ/N.F.Rly. , |
+ Staff concerned through their respective Controlling
- Officory

104 ET/BL11 of CPO's Offico/Maligaon.

U VRN
g

for General Manager(P)

N.F.Railway/Maliqaon,

. Seave CaPy ~F«,'EVEQAK~ . b

ok, .
| ;\,,,9:;\/
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Eipu i St Bl R R G it s Il ot ECTICI DT
PROVISIONAL SENIORITY LI & OF CI/CMI_GR..III IN SCLL: #.1600-2660/-(RFS)
. ' ' AS ON 1.4.94 OF COMMsE RCIAT, DEPARTIANT | ‘
_ | - . g TOT.L NO. OF }OSTS : 16
1. Sri SB Das. , SC  CI/CMI 'DCM/IMG - 1.2.59 5.10.82 . 16.7.92
- - Gro III. - . . . ) .
2. Sri GK incja. : v - UR  ~do- CCM/C1/MIG 13.11,40 13.1.62 22.2.93
3. Sri SK Eh- “acharjec UR ~d>5- ~-do~- 7.5.3y . .5.63 . 22.2,.93
4« Sri M. Das. UR  ~3o- -do~ : 15.1.41 7.5.63 22.2.93
A50 &‘i CoR. ..;_-"\:.}",’ . Uﬁ "‘dj"" "'d:)"' 1'7044 2‘60 66 f 22-2.93
© 6. 817 4K Cla.oca Eoxrtv T Ur -3o- ~do~ 1.6.38 2.0.58 - 22,2.453%
T Sri D.uhnl::-abarty UrR -3>- ~do~- 7 1.7.43 12.7.62 i 22.2,93
" 2. 8ri J.G. Siuzh. UR =35~ =do- - 28.10.,37 J.8.62 L 22.2,53
9. Sri B.N. Doka. A UR ~do- -do~ i 1.7:.38 26.9.62 20 953
10. Sri S:LEasunaiary ST <3o- Sr.DCM/.Al'DJ 1.4.57 10.12.82 22.2.93
11. 'Sri D.R. Icy. - UR 3o~ ccM/CcL/MiG 1.3.44 72,63 {1 10.5.93
12. Sri KaI’ODGb . UR "d;)" -d:)"' L o 103'42 ' 5303,_0‘6‘3‘V'F 16-7.93 .
13. Sri S.Scngupta. o - UR "=do- | ~do~. 1-.1‘_!.665 22.7.93 . 22.7.93 i
14. Sri H. Sarmn . P - UR =35~ ~d o~ 32.3.‘66 22)7633  22.7.93 : '
15. Sri sr Bancrjeu. -i - pR ~3o- -3ds- 16.8.42 C.9.62 14.10.93
16. ‘Sri S.S.Sahae ‘ . 8C/ -d>- DCM/KIR 15.9.55 . 24.10.83 22.10.93
17. Sri I. Dhar. : SC =3~  poeM/IMG 20.5.59° 11.1.94 194
- | | : \as™
. . - - : ( SoRo ﬂndy ) . ;
» o : 4dsstt.Fcrsonnal Offic?r/c. o
R for GaNERAL MANAGER( ) /MG, v
’ S | ; - - o | C_:;nt:jj.; .‘..4'/-,
oy
e
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Staff concerned tbr:
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Dated B %1994, .
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3. Dy, CCM/Clnims7 'f/MLG;

IMG DERT. TIe e
arec cabiss oach . . -
thulr!rCSPGCthG Cantralllno OfflCGr(S) Thoy
Presontat ion, if any, wzthln >ne months from »
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. ANNEXUR E-3
N. F. Railugy
Office of the
. , . general Manager (P)

No.E/254/84/Pt, V(T) Maligaon, dt. 14,94
N 207 G¢

The CCM/MLG
Sr,DCM/KIR & LMG

Sub : Selection f&f the mpest CI/CMI Gr,1I
in scale R 2000-3200/- |

It hiss been decided to hold selection for the post
of Claims/Commericial Inspector in scale fs $g00-2@00 to fill
8 vacancies, The following Claims/Commercial Inspectprsg
working under you may be advised to keep themselves in
readiness to appear in sbove selection on short notice,

" There will be no absentee select}on. The staff on leave
'may be advised to appear in the above selection,

S.No, Name Community working under
1. Shri S,K,Bhattacherjee UR ' Ci/Ha/aLe
2, " M, Das " ~do-

3, v C,R,Dey . " ~do-

4, " A K, Chokraborty " ' -~do-

5, " Dilip Chokraboty n | ~ ~do-

6, ¥ J. G. Singh n ~-dow
7. " B.N.Deka | B -do-
B, " 0. K, Dey * -do-

9, " K, P Deb: ' " , -d0-
10, ¥ 5. Sengupta “ ' ~do-
11, " H,ARE Sarma - n -do-
12, * §,P,Banerjee ‘ " -do-
13, ¥  5,5,5aha SC CMI/KIR
14, %  p,Dhar SC CMI/LMG

This has the approval of competent authority,
sd/-
for General Mansger(®Pd
No.E/254/84 P, VU(T) - Dated 21.7.1994
Copy foruarded to for information and necessary action to :-

1. CCM/MLG etc etc

‘ *  for General Manager (P)
&éy Maligaon,
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ANNEXURE - ' 3¢’

N. f, Railuay ’
gffice of the

: General Manager (P)
No.E/254/84/Pt, V(T) Maligaon dt. 14,11,94

Sub : Selection for the post CI/CMI Gr,II
in scale R 2000-3200/-

'In continuation to this office letter even number dated
’21,7.94, the follouing CI/CMIs Gr,111 in scale s 1600.-2660(RPS)
are also eligible to appear in the above selectionand should be
asked to keep themselvesin reddiness to appear in the written
test within short notice, ‘

No sbseftee test will be held, If anybody is on leave
he should be intimated immediately to his leave address to
enable him to appear before the above test, If anybody is not
willing to appear before the aforesaid uritten test he should
his unwillingness in written through his immediatel controlling

officer,
S.No, Name K community working under
1. Sbi A C,Dey UR CMI/TSK OCM/DBRT
2, ® y, P, Srivastava UR CI/HQ CCM/CL/MLG
3 * g, K Roy Mubmri UR =-do- . ~-do-
4, 1 K, K72 Sen Choudhury UR  ~do- -do-
5. " T,K,Ghose ) UR - -do- -00=
* 6. " g,K Nag UR -do- ~00-

7. ® S.R.Bhattacher jee UR . -dp&MG Sr.OCM/LMG
8, * A,Chokraborty gnou VI/HQ) ~ UR CI/HQ CCM/CL/MLG
.9, % MK, Oey UR -do- ~-do- :

10, " M R,Bose UR «do- -do-
11.,. " P.R.Dey UR «do- ~do-
12. W B,C, Talukdar UR -do- . -d0-
13, " D,K Das UR -do- ~-d0-
14, " N,C, Majumdar UR -do- ~-do-
15, " D, K, Bhoumik ‘ UR =do- ~do-
16, "™ A, Nandy UR CMI/ABDI Sr,DOM/APD]

This issue with the approval of competent ,authority

. 5d/-
for @eneral Mangger (p)

-

No.E/254/84 Pt, V(T) Dated 6,10,1994
Copy forwarded for infaormation and necessary action to i-

1. ccm/mie, (2) cco/mue, (3) ORM/APD] KIR,LMG,TSK
4, Sr.0Cm/LMG (5) Dy.CCM/Claims/MLG (65 pCM/K IR, APD] ,DBRT
7. Staff concerned through their respective controlling officer,

sd/-
for General Manager (P)
S ] _ : Maligaon,
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In th en‘bﬁék-%émir&a‘Lra.t;":*ve Tribunal, Gaubali
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_shri §.K. Thaltacharjee and SN

olthers,.
o appl,j. Ca;ltta"
versus

Union of Indig and olhers,
co v Resporden is,

In the Magtter of 3

written statement on behalf of the
Respornden s,
1. ‘That there. is no cause ol gclion lor the
preseni gpplication, The same ie not mgintainatie
either in law Or on :t'a:c‘l;s. As such liable to Ye

dismissed in limine,

2. That the s'L»atement.a made in the application,:

uniless specilically _admi'b'ted here-in-below, may be
: “deemed to hgve been denied by the Respondenls,
. wg Furlher, the statements made in the gpplicalion
/'76‘") which are contrary W énd inconsistent with tlhe

AM’ ' reddrds may also be deemed to hgve been denied by

the Respondents,

Ze That the crux of the matter is Ut lhe
petiliomsrs seek promotiion in grade Rs. 2000-3200
(i.8s grade IT)e The om posté. in '{-hs_ said grade

are selection poails, Tne Railway Bogrd vide Letler
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27.1.93 revised the percenlage ol Commgrcial Inspeclons <

ol the Gbmmeroial Depariment yith efTect from 1.3.93.
Thus the posls in 511 the grades of Commercigl Ihspeclors
were‘re-stfuctured. Resultantly*there were 19 postls
because of re-slrucluring and thoee have been filled by
method ag.epjoined in Rly.Board's letter dﬁ. R7¢1e930
There are still 8 vacancies lo be [illed ué egisted

as on 28.2.93 i.€, priof to restructuring, These postls
the Reapondenté intend Lilling up by:way ol posilive.act

ol seietion gnd more particulariy in terme ol RLy. Moardts

Letter dt, 18,3,92 which is clarilication to the Rly.

Boardts earlier d letter dated 27,1.93,

A copy ol RLy. Board's letter dt, 27.1.93

is enclosed and marked as AMNexUre- i,

A copy of Riy. Board's letter dt. 18,3.93 ~
- is enclosed and marked as Junexure- 2.
ﬁ C'-o/‘\;’g Mma'f@"‘;?iw—h /!ﬂ@lv;)"ﬂf' S'/-;N//(’ ‘? /Oﬁ'S/f /Aﬁﬂ o
wjﬁ&z’.ﬂ.&ﬁ/a:ac,//;«?" w el ol*"?*')a-/kd ) £ KX Z.
4, Thal with regard W pars lne slaglemenis made in para
8,4, 4.3, 4.4 4.7. 4.8 4.9 4.10 and 4,17, lhe Respondents
do not dispule the sgme uniess the sgme are conlrary eke

to and inconsistent to the records,

5, Thal with regard lo the statemenis made in para 4,2,
ol the.application, the Respondent do not admit'the same,
atd Turther stale thal necessary orders were issued in
accordance with the Borad's instructions, ' It is Lurther

slated thal no irregular order was lssued,

6o That with regard to the slatementis magde in paré 4,5
of tane petition, the same are partially admitted aud the
Respondents fur ther stgte that it is true thal a totlal
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on reguj.ar basw as uI/CIfI 1n scale ol Rs. ;600-266

vice \raca,nc;ea as shown againstl each vide GM(P)'s
iLetler no, E£/283 /139/P-VI:E'I (T) datled 22.2.93 ]

( annexure *A' o lhe appli cé,tion). The serial Ro.i0
shri G‘K Aeja wWhose sganiori’t.y posftio.n was re-a,ssigned
vide GM(P)'s letter no., £/285/104/Pt.IT (T) AL, 22,692
aiid .éerial no, 16 Shri_ SM Ba‘suma,ta,ry' ‘being ihe 8T

candidale were Later promoted as CI/CMI in scale

of Rse 2000~ 32‘00/- weol 22,2,94 against the resultant
vacéncies availabie due to restrucluring of the cadre,
The applicanls belong to UR éommuni'by and w
"shri G.K., Aneja. So the applicahts coulLd notl be promotled
inn scale of Rse 2000~ 3200/7 WeCel o RL,2.,94 since laeir

senjority position did notl cover lor lhe purpose,

7. That with regard to the stalemenls made in para
4.6, ol the application, the sagme are partiglly admitted
and the Respondents further state thal it is a lact

that the promotion: order ol' shri D,K. Dey as CI in

scale of Bs. 1600-2660/- issued under taie OIlice order
no, £/283/139/F.VIII ( T) dt. 22.2,93 was capcelled
vide Fixks oftice order of" even number dt, 2,3,93 in
order to accommodate Shri 4K Sinha, CI on promolion

in scale of Bs. 1600-R660/- who is senior o suri Dey
tul over looked for promotion, Subsequen iy, ;nr:’; Dey
waé ordered Lo be trausterred and posted on pro‘motior‘l

as CMI) LMG vide Off'ice order of even number dt., 109,93
| ( Annexure- '¢' to the gpplication), Bul he did nol carry

out the. 'bi-a,nsfer and promotion order dated 10,5693
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° 8, That with regard W tlhe stalements made in p&}g%
Zﬂij $ <«
4,11 ol the peLluon;are partially admilted and the
Respondents further stagte thal it is gdmitted 4 Lact
 thal 8 vacancies ol CI/ CMI in scale of R 2000-2200/~
were existing on 28,2.92 @ In terms of Riy. Board's
Letler no, BG/III/Q1/0KG/L dt. 16.2.93, which is
‘clarilication 1o eariier lelter di, 27,1.93, the said
8 vacancies were nots supposed 0 be filled up by
modilied selection ingsmuch as Lhere has bteen reductlion
h\\—_—-_._
_m lhe sanctlioned silrength in the calegory of CI,/CMI
in the scale of Rs 2000 - &200/-. " HLy Bogrd's Letlter
dte 27.1.92 is applicza,ble in the grade wh.ere percentagpge
o' upgradation has teen incregsed, Bul in thés parlicular

gradeA percentage ~ha,$ beén reduced,

‘9. That hwi’th regard to the stateménts made in para
4,12 014 the p applic a‘yion, the sgme are not gdmitted

aud the Respondénts Turther stale that S/shri aneja

( UR)V and Basumatlary ( ST) on the basis of their seniority
Tollowed by communal roster were promoted as CI/GMI

in scale of R 2000~ 2200/- by modified proczedure

against the 19 resultant vé,é:a,ncies availabie due o
ré;struC'L'uring We€sl'w 1.30+923., Bul the promolion

ol the above two stal'l' were glven elflect w.e, L', 22.2.94.
i.e, from the dale of completion of one year service

in immediale lower grade,

10 Thatl with regard to the sta,temen ts mgde in para
4,12 of the application, the sgme are parliaglly admitted
aiid the Responden'l;s Turther stgle that S/ Shri GK Aneja and

Basumalary were promoted i‘n scale ol Rs. '1600 -2660/- asalnst



~—t

- Do

10 Bs. 1600-2660/~- . Again they have been promoted ¢
in scale 01 Rse 2000 200/~ ab._unsl, the vacanhcies |

a,va.u.abLe due to restrucliring.

11, Thal with reggrd lo the -s,.'l;a,fl;emen'ts made in para
4,14 of lhe application, e sgne are denied gnd the
Respondents further sigie thatl gllegation brought in Wis
para by the pe't-itioners are without any bagsis. Il is

slagted that 19 vacancies were {itled up by modified

selection as per Board's inslructions and 8 vacancies

ol GI/CMI proposed to be {illed up by posilive act

of seleclion in Lerms of Board's letler dt, 18.3.93
(annexure dx 2 to the w.s.)

12, Tha.'lj wilh regard 1o the statéments made in para

By 4,15 of the petlilion, lhe sgme are denjed gnd tlhe
Respondents further stlate lhat detailed posilion 61‘ e
cadre of GI/CMI in scale of Rse 2000- 2200/- may be se'en‘.
{rom pnnexure 'G' lo the ai)plication. ~From which it

is obvious 'l‘»ha.'l} 8 vacancies of CI/QMI were exisling

on 28.,2,92 which are required to be rilled ﬁp by pesitive
act of seiection in accordance wi th the Boagrd's inslruct.
ion/itetier daled 18.3+93 ( mnegure -2 to the w. s; ) e

IL is righlly menuoned by lhe applicants thal there were

27 va,Callc.Les of which 8 vacancies were e}(J.SLLIlQ,?)

RB.2.93¢ Bul in view of Riy. Board's leltler dated

:18.3.»93 (~. amaemre-' 2) the saj.a posts canuotl be Tilled

up :b;y modii',ied proareaure.
e ——

P
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43, Thal with regard lo tae siglements made in @&“&? 2

&()
para 4.16 ol lhe application, the same are ciamﬂ@@ B

one Shri P, Dhar, Commeuca,J.aJ. apprenlice was absorked ou
first appouwnenb as OMI in scale of Rse ;.660- 2660/-
we€als 4 .,.94 asaiustl “the hu_her grade vacalicies,

There gre 19 eligible candidates in scale of Rse 1600~
2660/~ lor pi'omotiori to 1lhe ;_,,r.rade_r :oi“ CI/CMI iﬁ scgle

of Rs» 2000~ 2200/~ and all of them were promoted,

Remaining 8 exisling vacancies ol CI/CMI will be filled

-iup by conducling selection.

\

14, That the contentions mgde in para 4.18 of ‘the
application are denied and not in conformity W Board's

directives.dt.*lS;E.QS.

-

15, . I‘haL u.Lh regard - o the sLaLements made _Ln
para 4“9, the sgme gre denied and the Respondenl,s

,Luther state Lhal the post of CI/CMI is Cla.ss.l.l.!.ed

a,S'se;Lectlon.. As such il has been proposed lo conductl

the selection in order lo extend the benefit ol promotlion

I
to all the euglbi.e quaJ..LlJ.ed cand_tda,l.es and not to ‘deprive

the eligitiLe tandidales, Accordingly,  all lhe petitioners

ha,vé been pdvised o keep lhemselves in regdiness 1o

appear belore the selection on short motice, Hence the

”wﬁ—"-—- P - - o ,1. ' 3 - - )
application of the applicanit ILS‘lla,hLe o Le dismissed witla

cost,

contd., ..
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verilicatlion,

I, shri f. K. W a,géd about ég

years, by Occupa.lu.on railway - service, working as

Dy. Chief Personne.L Olu.cer ol N.F. RaLL\.aJ Adminis Lrabion
do hereb,/ solemnly aillrm and stale: Lha,t the sLaLements
made in para 1 Lo 18 are true to my infommations
dervied"i‘rom the xjeoords ol the case, wriich I-believe 'PO

be true and rest are my humble sulmissiolis belore

- this Hofl' bJ.e Tmbuna.Lc

) And I sign thise vemilca,uon on thls _ l.hday
of Merehy 1995, |
(A K. BALL)
qen arfie AFER (TR
w. Ch1ef Personnal Officer (Ga?

1.mommna

N. F. Refiway, Maligao»

Q,Q,pr\«&i*%‘ﬁ

vo.l
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.The Minigfry\ °f Rallways have had under review Cadres:
irtaln, Groups of C&D staff in emsultation with
l¢ Comaittee of the Depgrtmental /Colneil of the JCM(RL
me time, .The Ministry of Railwgys
'e Annexure (Department wise) b
cordance with the réyised percintad
plementing these ordhrs the £9llowi
strictly and cateful y adhereq to:

te of 1'.‘ This restru tﬁ'ring °f og

feot, tn the sanctlmed cadrg gtrength on 1.3.95.The starr
who will be ( { bher grades as g esult of
implementatio rder$will drgy pay in

Y4

3!-1-,0&\.‘ 2e ﬁeée graérsvm 1 be anp icab/lﬁe ™M the r gular
Aty t4 °f the Onen Line\establighmen®s includin Works
-1 ~ug and Proguetion Units and

will include Rejst Give
.F__g.____' . Leave'l%eaerv_e pBte ¢ A eungs

21 TEese"grders v}fll
: work-charged nosts
warth of chargey”

,2¢2 Theseg instz};tﬁbs wAll 4189 not be appllicable
, -emstruction” Units an§ ojeoﬁ:é/ﬂﬂ/a
' of posts ih these Uni

be gengfally kept in vie
aVAaj;légi@l}ty of fands,

3. Staff sclected and posted aBalnst the additisnal hige.
ation grade pnsts a8 g result 3 restructuring will have i}
=22=0) ~ their pay fixed ynder Raly 1316(FR=22~C)RII-W, e £, .-

t 1.3.95 wlth necessary optlon for pey £ixatim a8 per

’ extant instructiong, —
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the stdff side in
s) for

the approval of the President
V¢ deoided that the Group C&D patedories of stars a8 indicgted in
this letter be restm tured in
ges indicated therein, VWhile
ng detalled instructions--shwia
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- ‘,-..:f . . . - . :‘5: . ’ bd L ~ ~
gifij{‘;-ng ‘olgssi- 4.The existing classification of .‘che%osts covered by.
Eue;yi’mu gitd these restrugturing osrders gf galection and non-se{ec.*
Fhll,mé: ap of tio a8 the case may be remain unchanged. Howeyer fo.
he VacnclesS, the purpose of implementatlion of . these orders,if an¥ -
. individyal Railway serveht beoomg due f£or promotion T
| _ avg‘bst olgpsified a8 o selectimn post, the existing :
e ~ geleetdim procedure will stgnd modified in guch a cage
) ‘ ' £9 the extent that the selection will be based onLy .

LT

-

an serutiny oL gerviceg reodrds and Confidential Bepo- '

" rts withot holding a1y written and or vivavoce test, -
. gimilgrly f£o% posts clggsiflied a8 nm~seleotil at the.’

o . %ime of tris_restrugturing the same rocedure a8 abve
kﬁ' will be £ollawed. Naturally upder t}lgs pocedure the
I - tategorisation as t ytasbanding! will no figure in th:

e gapels.ﬂmis nodified selection procedure has been
ccided upog by the Ministry of Rallwgys ag a me time
exceptim by special dispensation, in . ew of the
pumbers involved, with the nbjective of expediting ti.-
jmmlementation of these awrders. ‘

4.1'.Va‘éanciea existing o 1.3.9% except,diré'o.‘b recruitmcl ”
qugta and thnoge arising "M that date from this cadzc -~
restructuring including chain/resultant vacaneies . -
‘should be filled-invthe £olYowingvsequences: - ~
} from panels gnproved X beft\:_ce,1.3.9‘_3and'currc
on that dates(ii) and the balance in e mariner indi-:
: cated in nari 4 ghweo . s : '
,2 Such selectims which pave not been finalised by
Vo' '$%,143.9% should De cencelledfabandmeds ¢

N b3 11 vacancies arising £rom 2.3.93 will ‘be filled by

: normal selectim sprocedure. ~ :

4 .4,Bxtant ingtructions gor D&i/Vigllance clearance will

."*""be applicable foF effecting py oumbions under these
orders with tle cxitical date being 1¢3.93¢.

-, 17imun years 5, Wiile implementing the restmuetaring orders, insdruc-
"2 service in . tions regarding minlmum period of gervice Lor promos
oonl gredes tinn with Gr,'C! issued ander Board!s lettex No,-
: . ' \.E(nG)I/B“S/RM—I/az(RRC) dated 19.2.87 and Bogrd!s
. letter N 0. E(NG) I/ 75/PM-1/44 dated 26.5.84 will stend
¢ modified to the extent that the minimum eliglpility
perind gor _the first yromotion for filling up Vacel—

\\\:’N - P el ered in Para 4.1 wnuld be reduoed to me -
©RN Cs : year as a dne time exception,, Thereafter e n ormal
T \ J S mam cligihility emditim of 2 years vill apply. -
_gﬁil} \}\({;‘7 - ' . | .
S @\ v ('V . ( C'.‘[ltﬁ."a‘_nl;'/“) -
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~Annu al review,

s8ie funetine - 6,
duties gnd .
respmsibilities,

- -

Ebcoess No. of
nsts, .

x\’\“ B\

In gll categﬂries o,'rvered b{ this letter
even though more nosts in b gher soales of

, -nay hgve been introduced as g result of

restructuring the bgsie funetims, duties
and respomsibilities gttaohed to %’heir :
n%8tg at present will emtinue, t9 which may
be added such sther dutlies gnd reSponsihilii:ie

- a8 eongldered apprgpriate.
Te

If ri«r to iesue of this letter the numbexr
gsgts existing in any grede in any
leular eadie exgeeds the hpumber adms,si-

il,e on the. reyised percentages, the excess

- hay be allowed’ t9 continue. to be phased ut

Specigkc ingstryc- 8,
tims given in

the fastenote of
dnnexure,

9,
Prevision vnf'
reservatiom,

10,

Retired 11,

Empnloyees,
ta

Jirect recruitmentm.

rercentazes,

-

‘v o

Pin pointing °f 13,

‘posts, -

Erogressi'Vely with the vacatim 'vf the p"'s‘ts
y the existing incumbent, -

While i lementing these awders specific
ns,truclil:?wns given in the 99t note Lf any,
under each category in the enclosed annexure
Bh‘!uld be strictly and carefully adhered tn,
Annual reviews shuld be suSpended t111
further :Lnstruoti'ms from this Offlce. «

The: existing 1nstrucu'ms with rega;r:d t9

.reservation of SC/ST will emntinue t2 apply
" while filling additional vgcancles “in the

higher grades arising as a result of
restruoturing, .

Bepliyees who retire/reaign in betueen the
neriod fram 1.3.93 i.e. th: date of effect

- nf‘ this restructuring to tue date of actual

imnlementatiomn of these ~rders, will be
eligible for the fixation benefits and arrear.,
under these orders w,e,fs 1,3,93, .

Direct recruitment nercentages will not be
anplicable ¥ 9 the additional vaganeies ‘arising
Wt of these restructuring ordexrs as m 1.3.93.
The percentage will ap_nly £or normal vacancies
arising on o after 2.3%.,93., Also the direet
recruitment quota as on 28,2.93 will be

Amaintained. : S

~-

Excepting the highest craue osts in egch
category, the promotion shauld be effente”
as 18 yhere is _basis, gs' a_result of t i

regtructuring, However the agdministrati o

. Later m pin—p nint thesg prgts as new - .
trative requirement, as and wl‘e' e r
Incumbent vacates the pust o xretis o

promotion transfer ete,

( Cmtde.ddwe /-,
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lePravisions of

ftest givers,
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' nromotian,
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v . vy

Provision of .
funds in the
Bud;’:e‘b.

(oo oats]
. This relaxation will not. be apnlicable to
‘Vacancles arising after 1.3,93.

@

15,

16,

. ratimalisatiom and ecomomy are
- Separately. S

11,

=2

0'5 » .
[ ] L N .- v v

P 1S g measire of rationalisatich the Railways ~

shuld provide rest givers staff in the
ggp;:v_igiate grade most convenlent to.the =
duminlstration at-eny particular laoggtion and

_need pot hNecessarily be in the same gpades,

Such_of the Staf? as hgd refused weomotlio -

-before issug of these rders and stand dabarred

for promotim may be emsidered f£or nromotin,
in relaxalion of the extant arders as a e
time excention, if ‘they indigate in writing

‘that they are willin g to bg.cmsidered for
such promatiog against the Vacancies existing

M 163,93 and arising-due t9 restructuring,

Instructims far improvement of Eroductivi":;-,{,
eing issued

The Rallways will carefully assess requirement
of funds o aeccaunt of this restruecturing £ or
the yegr 1993-04 and include the same in _the

 Revised Eetimgte for 1993-94, Payment due to
" ostaff _on geemunt of the restruecturing shoulg

be-mpde gnd bosked-in the Fingnelial Year 1993.9:

Thg Boprd desird that the regtructuring and

‘poating of staff after due process of seleoti o
'should be ¢ompleted eXpeditltx;sly. ‘

" ceeve’
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STATEMENT REGARLING RESTRLCTURING OF GROUP 'C' & 'D‘ STAl‘
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~ ANNEXURE- c(

E‘COMMLRCIAL DEPARTMENT. |

.53AT:bORY

. -ommercial
| _nspector
4+ Commercial/
-} Claims/Rates/:
- ‘R&D/Market ing
Jnspectors.

crabe_Gs.)

14002300
16 00-2660
20083200
2375-3500

EXIST ING %AGE

).

REVISED YAGE.

3%
20 -
30.%

LS

25
15
30
30

-Catering.-
.- Inspector

Sy S
e

9751540

" 12062040

14002300
16002660
20003200

- 20
+20
20
10

20
20
25
20

15

Ckkk
.. Bilp-Issder/=.

U»\ r&’

Glerk, :

Catering atoresl . 975-1540,_ -

’

.

§25-1200 !

66 2/3 TR

33.1/3

v

55
45 "
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T 750.940
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Gtde 17~7+~1984 mape be
tructuring - .the cadres
Issuers/Catering Stores Clerk.
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= T copy -of" Bourd‘.' s3lo t r‘No.Pc III/I)B/VRC/I ok 2

dutcd 18.3.93 on the* qbrv0v<uljent is‘fbrwqrdcﬁq rowithxﬁ.w 4

for‘ln’ormuticn,snﬂ quidunro anﬂ‘nohosmarv‘a~ticdanloudo@ WY

ati‘Lr,um“ﬁ carlier 1ot tor ditod 977,88 08 nentloned*in ¥

_ ﬁﬁﬂ?o’ﬂf ‘theirrpresent letter‘iore zirsulated te all "on"c"nea i&?’qi; J

: 4'jfunder uPO',; irnulur lcttor’\o RP-AS? dtouo “P‘ﬁﬁﬁ ‘
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ularifiwtion cf oudre rostructuring g
‘“?w&"D'Uenployccs.14;_'- ;

.oer
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>
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s %

n,‘ i " ' 5

o chul R“iIW“ye/Proﬁuﬁtion Unit= huvo roised o }numbqr.:
mfh- QJ of. quorieggregarding ncrro~t~1mrlemontut¢on cf. adrc"*"“‘ o~ _
g, M¢w4‘ro<tructur1qg crders’ ‘issucdrvidesBeardtsilettor icf ovenii Y RIS
'w“‘»wq dxnumbor «Ate27 + 16234 Tho'* fo11owinﬂ~clarificuticns/oyplunuticn~1 R
N =4 ““”urc issued in crder tc cnsurao” the orroct 1mplemcntutlon’cf R
s 3 ac dre Rostrunturinr Orders ;‘ ot v o o .
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,Ninimvm sorvi~c for nromrticn.
: L (u) As per R]y. Beardls lotter “o.“(Fu)I/80/PM-I/19(RRu)
’."“"-fn 1@ 18.2.27 ond- Noordts letter Mo B(NG) 1/75/PH-1,dt.26.5.04, - .

Ttz mindmum pordod of 2 yrs..has ‘boon stipulated in’ iowor grado | g
iy before promotion to the higher grade. This conditionehas boon. :
' ?ﬁ»roluxod to “one, yeur g per Parao-5 iof; Boa rd'Q ordcre:undorh_au

-
~
: 1 .
e o e s e T bt

‘ 3 LA M ! IR - "’""‘ "1,&1" i N g ” - | : “\"“ e "-," Kt ‘.L\. Tf. ”'1" "r'.
v’ J‘:‘ " ~ ’ I. v v - ‘ ~ ! T, . '}q\ ﬁ [ ? “‘ v " .
e B . K . o ,{X i

Ve : : :

' - ¥ CO ntd . .?/-' - ",.-. o N L‘;‘

| - ' ) T A ./,&q

- . ¢ P 1“‘\ s L, . YA .v.fe}

N LY ) . B i . i ‘

3 ’ L

H




. &_ o RTE . e l [ -l' X
P TEERRELT T T NI 5 e S sl S + PRI L L LB s Aiha s s
e e en e e e JUR— el ",\"'-'"‘r**q‘\,, = ,_:\'., ,_.;_:*:N«—nfs‘:w_‘:v»f:ﬁ‘(f [
' K * 3
. , w * . oy . %:\;
‘? ' . ' . . '. 'a :i', - .,
o . J T A T ?%ﬂ7 - a,
. ! ' AR ’\x-l I N N - S -
Y 6 R ae vl .
B rcfcrence dutOd 2741, 93 uS\an ono timc excoption., ‘,»awf”fu :
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‘ Doubt hag bocn ruisod whethor as on 1. 3.98 un eligible
employece who has not completed one ‘year eervico on ‘that dote
will be promoted &s and, when' he dompletes 1 yesr ‘serviee or

will be miss his chunco‘for promotion Qihcc has not completod
1 year.as on 1,3.9 : , o

‘x‘ﬁ ',\ ! ‘ '

' ;It is clurifiod that the roduction 1n oligibilityainf

; termc of “time 1g: rclutod-to poets\covered byxpuru—4 176 the*

7+ . Bodrdl's' orders and theroforo’staff should bg. promotod as and

ﬁ.‘fuwhon they comnlcto ong yeor:onithe:-oldipost: on 143, 93gorh i

Ruilwuyc/Productio ‘Unlta should” druw~up»p"

: mp] who- becomexeligiblo ‘for:promotion® gk h *port ¥
;1gﬁguidellne< given if “Boardls© cudre«rcetructuring 1etterg

dscted 27.1.93 ahd- ‘promote’ithe“oligible’staff ‘o
© and mheq?Phey complete1 go yo«raservicea(

(D)., Funther it 1g° clurifiod thut fhis nelakution is upnlicubler
«for thetfirst. promotion only,‘which means’ifarailvaytseryant s
becomes’ due for two promotions 'ds a: result of .cadre™ reetructuring
then the first promotion will be- givon on1¢3.93.0r " thereafter:
= subject to completion cf:i:one: yeariservice'in ther exleting\pro X
-premotion ‘grade &nd the second; promotion . will: ‘bogiven:aftersd
comnletlon of normal two: yourc«in the~“first: promotion ‘Brades o, o0k
Thi's meang’ that no Railwaytservont will be entitled: to“doublo" X
promotion even if, vacancles are: available. For second promotion’
-the” normal selection: procedure will be upplicd and ' modificd .-,
colcctlon nrpcodureﬂwill,b qpplicublo toAthq'fir_ ‘ i

0C

}'\l‘ PR D
"

The relaxution ofone yeur.ue referred in}Puru—s Of BOurdEm

1ettcr ‘under reference’; .doag: “Hgtt; apply - to»suchmcatogories WHOF Qb AP &
.t'g ctlpuluted minimim® longth of" ‘service. for promotion- toEﬁhei'"
;ﬁﬁnext higher grade:is more thup-two years-such as Staff: Nurso,\y
Lob.Asstt., ‘Accounts ‘As ssttel,” 80(Agcounts)/ISA/TIA,Master L

«Craftsman ete., and in: these cueee‘ the prescribedAporiod Will
contlnug to upply._;;;;“(n -

hai

@hlbubt hos bocn ruieod thut in cases whOro perccntugoe=- %
‘b he- owcrxgrudc und\no ncw pos € become

1 5 vucuncies'“y“”
S luolo oS on 1.3.93 whcther ‘suc quunc 0s.also_be fi]le&

?.fﬁﬁ' by modificd so tTBn procedure. It 1s cla iriod t ut in 7 Dbl
ol h EUch coses Vaean 2Ty ] .
A W By m 1od s

._‘
[N . . . =Ty
- X o s - s . E
e - i (w AT £ s
o i s ] 3
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All V“CunCiOS urleing out of - tho rc<tructuring ehould bc '
= f11led up by senior cmnloyooe who: should bo giveh:bencfit SU
‘. of promotion and Arrodrs w. «fe 1e3.93 whoxoas for' the normal '+ o
:7' vacancies existing on 1.3.93 junior cmployoes should be posted: .

+. by modified. selection procedure but they will get promotion and @ &
hiahor puy from the date of. tuklng -over thc poct as por normul
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I‘ulc Thus, the speclal bonofit of promotion Weeaf 1. 3.93 Y
“ig uVuilUblo only -for vacancies ariging. out'of rcetructurlng RN
;r>und for other vacdncies “tQF normél rule of: prospective - s

promotlon from tho dot0>c££§illing3up“ £

POs]

R -.r-n'u,;{ I

" Ry \ queetlon has olso“beon roieed whethcr tho oatc of R
1Mistrio= are, to-bo apgrogatod - with the posts of Technical ;:,‘ "
- Supervisors ' for nercontnge=dietribution.AThe‘tOrme:Eb 310 g
Supervisorsirefer ‘toiithgze tegoridsiin’ whlchnthoro et
‘substantial “recruitm nt«of*tnggoﬁDiplom Holders'such® os”IOW,
‘PWI, BRI, Chorgomun,f ipnolxinspoctor, “Telecom ‘Inspectors®ete
- As the posts of Mietrioc are’ f111led” fully by promotion,~< ¥
Migtrics are- not to” bet ncluded “insthe, cutegory sofnTochnical
“*Suporvisors+for” porcontapo distribution. In*any”casowtho@%
¢ structuring -ordersiindi ate@thoﬁievisodﬂporcontog0c¢vi=-

ckisting’percentages’ “onl’ ’
xoehnlcol ‘Supervisors in*the! ox1<ting dietrlbution, “there” i=
" no question of their inclusion with’ the Tbchn1Cul'uuncrvi<orq&
“in, the rcstructured distribution;"ﬂ - :

),Bg.vieod rs ioe,

e g va}»N#‘i‘ N AR T M.h,«,.g.:

“smyThe odditionul nosts Of“uO(A/CS)%thut moy,
&.regult of .revisod'ratiogilaid downtin. Annoxure: F(i)v@f
’Bourdﬂo ‘letter dated 27. 1.93fchould%bo’crootoa byrcurrondcring»
_=CQUu1 numbcr of pO°t° of Ac unte” )50~1500 /=

\rﬂ %

S "ud/- u.K- Sharms - *h T
-*Exccutivo Dircctor, Puy Gomm 3

? Ru i 1.W\-4 V. BOU rd [




V 4 ,‘ . E s / - X ! / : i . . - . ‘: c . ) ) R . X .‘ )
% | a _H.F.RAILWAY, = | o -“hﬁwﬁhv<=£? -
g M EMORGANDUM . |

CCM has accorded his ganction to the creation and abolition of posts as per revised percentage as shown in the
table below of the commercial Inspectors oOf commercial Department available due to ra-structuring of Commercial :
Tnspectors! Cadre w.c.from 1.3,9. as per Board's letter No.PC-ITI/91/CES/1 dated 27,1,93 circulated vide CPO's circulér .
No.RP-482dated 3.2.53 .a8S concurred in by Fé & Ca0/MLG vide his U. 0. Lo, ER/2/11/1/Pt.I11 dated 18.6.98. S

+

/' . . . . B - ; — . . “—— . . . . }
ol §: Category I Scale ~Yoanotioned strength | Revised — IRevised sanctioned Kreation as wn. 1 4bolition as on
' £ ) las on 28.2.88 . Y percentage fstrength as on 1.3,93 _ y 1.3, 93.
J X L i Td.3.98 O B { o
X ’ X )Q’Eerm Torp % Total % I"@erm- % Tenp {Total: j{&_?erm g Tex;-ipﬂf Tot al EPerm }E Temp ]ETotal.
L2 PN ISR Bl 6 78 5 1011 12 T S 16
1. 6I/CMI Gr.T  Fs.2375-3500/- 5 - 5 307 - 33 - ° 33 (+)28 - (#)28 - -
2, CI/CMI C»r,TI &;2000—;990/« 43 - ! ' ,SQ%» 58 - 33 - - - . (=)EY o~ (~) 10
3, CI/CMI Gr.III #.1600-2660/- 21 - 21 R - 18 - 16 - - - - (=) 5 - (=) 5
4, CI/CMI Gr.IV.  1,1400-2300/- 4O - 10 2% e - 27 - - - (=13 - (-) 13
T’ O 71T & L - o 109 _ - 109 100% 109 _ 109 (+)28 ” ()28 ()28 ) ‘(--)28
Di¥stribution of posts will follow. : : | | | l/;;;z’ﬁ Cf?l'i---l'*’/«»f’"‘;’: .
T No. E/4L/271 (C wanl) /Rest/ LGS (T) . Dated 23.6,93. - - (G.C.Bhattacharjee) @ ® *
. B4/ ( ) A ,, : i _ hsstt,Personnel Officer(C)
Copy forwarded f£our inf .rrmation and necessary action tos- ‘ B - for GENER4L MalNAGER (P)
1. DRM(P)uIR,.rd,LMNG, TSK (2). CCM/MLG (3) 4 CCO/MLG (4) Fa &« | ~0/MLG in reference to his U.O. NO.FE/Z/II/]./_PE. ITI
1 dated 18.6.70 [3) kr.DON/LMG (6) Dy.CCM (G),Claims), (REM)uLE (73 DCM/KIR «FDJ DBRT (8) The G&/NFREU & NFRMU/HLG
with 10 conics each, (2) Es& to CPO for kind informa ion of CPO (10) B« £5 CPO(4) ‘for kind inforuation of -_CPO(‘;;)
(11).Dy.CPO/iu for kind information (12) SPO/HQ/MLG (13) Dy,CP".uG) (14) SPO(KPC) (15) EI/Cadre (16) ET/Bill.
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